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INDUSTRIES DEPARTMENT
(A-Section)

NOTIFICATION

Shimla-171 002, the 5th July, 2018

No. Ind-A(B)2-1/2004-1.—In pursuance to the instructions issued by the Department of
Personnel, Himachal Pradesh vide letter No. Per (AP)-C-B(2)-1/2018, dated 11™ May, 2018, the
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Governor, Himachal Pradesh is pleased to regularize the services of following Class-I & Class-II
(Gazetted) Officers of the Geological Wing of the Department of Industries, on the terms &
conditions depicted below, with immediate effect:—

SI. No. Name of the Officer Designation

l. Sh. Dinesh Kumar Assistant Geologist, Class-1 Gazetted
(Pay Band: 10300—34800+5000 G.P.)

2. Sh. Harvinder Singh Mining Officer, Class-II Gazetted

(Pay Band: 10300—34800+4200 G.P.)

Terms & conditions :(—

1.

10.

The above regularisation will be treated as fresh direct appointment and will be
effective from the date of joining on the regular appointment.

The Officer(s) shall remain on probation for a period of two years in the first instance
from the date of his joining. The probation period can be extended by the competent
authority for one year by assigning reasons in writing under the provision of the Rules.

The Officer(s) will be placed at the initial of the pay scale prescribed for the post(s),
subject to the conditions that he is qualified as per R&P Rules in vogue, on the date of
his initial appointment.

The Officer(s) shall have to produce original certificates of academic/Technical
qualifications, age, character ezc. and have to submit attested copies of all certificates
at the time of joining.

The regularized Officer(s) should be medically fit for the post being considered for
regularisation. The incumbent(s) will have to produce a Medical Fitness Certificate of
his fitness duly signed by the Medical Officer of the Government Hospital.

The regularization shall be subject to the verification of character and antecedents of
the candidate by the Head of the Department.

The candidate(s) shall have to furnish a declaration to the effect that if married, he has
only one spouse living.

The regularized Officer(s) belonging to SC/ST/OBC category etc. will furnish the
parental certification on the prescribed format issued by the competent authority.

In case, the credential of the candidate and any of the certificates/documents produced
by him are found false/wrong, at any stage, his services are liable to be terminated.

The concerned candidate(s) shall furnish a declaration to the effect that he is not a
dismissed employee of any Govt./Semi Govt. Department/Organisation/PSU or any
autonomous body. He shall be governed by the rules, regulations and orders in force
from time to time as are applicable to other Government servants such as CCS(CCA)
Rules, 1965 and CCS(Conduct) Rules, 1964.
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11. The Officer(s) will have to pass the departmental examination for further promotion.

12. He shall be liable to be posted anywhere in the State.

In case the above terms and conditions are acceptable to the above Officer, he may submit
his joining report at their present place of posting through proper channel to this Department within
a period of fortnight, failing which the above regularisation orders shall be deemed as cancelled.

By order,
R.D. DHIMAN,
Principal Secretary (Inds.).

INDUSTRIES DEPARTMENT
(A-Section)

NOTIFICATION
Shimla-2, the 5th July, 2018

No. Ind-A(B)2-1/2006-Vol-1.—The Governor, Himachal Pradesh is pleased to order that
Sh. Ramji Dass, Manager (DIC), District Industries Centre, Una shall retire from the Government
Service on 31st December, 2018 (AN) after attaining the age of superannuation.

By order,
R.D. DHIMAN,
Pr. Secretary (Industries).

INDUSTRIES DEPARTMENT
(A-Section)

NOTIFICATION
Shimla-2, the 5th July, 2018

No. Ind.-A(B)8-6/2016.—On the recommendations of the Departmental Promotion
Committee, the Governor, Himachal Pradesh is pleased to order the promotion of Shri Karam
Chand, Superintendent Grade-II to the post of Superintendent Grade-I (Class-I Gazetted) in the pay
scale of ¥ 15600—39100+5400 Grade pay in the Department of Industries, H.P. with immediate
effect in public interest.

The Governor, Himachal Pradesh is further pleased to order the posting of above
Superintendent, Grade-II on his promotion as Superintendent Grade-I (Class-I Gazetted) in
Directorate of Industries, H.P., Shimla against vacant post.

The officer shall remain on probation for a period of two years or till the date he retires
from the Government service, whichever is earlier. He shall also exercise option for fixation of pay
under the provisions of FR-22, within a period of one month from the date of issue of this
notification.
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The above Officer is directed to join his duties within 10 days and submit his joining report
to this Office through the Director of Industries, H.P., failing which the promotion orders will
automatically be treated as withdrawn and no separate orders will be issued in this regard.

By order,
Sd/-
Principal Secretary (Inds.).
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[Authoritative English text of this Department Notification No. STE-F (9)-1/2018 dated 06-07-2018
as required under clause (3) of article 348 of the Constitution of India].

ENVIRONMENT, SCIENCE & TECHNOLOGY DEPARTMENT
NOTIFICATION
Shimla-2, the 6™ July, 2018

No. STE-F (9)-1/2018.—WHEREAS, the Governor of Himachal Pradesh vide this
Department’s Notification No. STE-F (4)-2/2008, dated 7th July, 2009 and Notification No. STE-
F(4)- 2/2008-1I, dated 19th March, 2011, with an objective to improve plastic waste management
system, under the Himachal Pradesh Non-Biodegradable Garbage (Control) Act, 1995, imposed
ban on use of plastic carry bags (irrespective of their sizes and thickness) and plastic items having
one time use such as disposable plastic cups, glasses and plates which are made up of non—
biodegradable material as listed in the Schedule appended to the Himachal Pradesh Non-
Biodegradable Garbage (Control) Act, 1995 and littering of nonbiodegradable waste in the State;
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AND WHEREAS, it has come to the notice of the Government that despite complete ban on
polythene carry bags (irrespective of their sizes and thickness) and plastic items having one time
use such as disposable plastic cups, glasses and plates vide aforesaid notification, thermocol cups,
plates, glasses and spoons are still in use. Therefore, the State Government has not achieved the
expected results;

NOW, THERFORE, the Governor of Himachal Pradesh, in continuation of the Notification
No. STE-F (4)-2/2008, dated 7th July, 2009, 13th August, 2009 and Notification No. STE-F(4)-
2/2008-I1, dated 19th March, 2011 and in exercise of the powers conferred under sub-section (1) of
Section 3-A of the Non- Biodegradable Garbage (Control) Act,1995, is pleased to issue directions
that no person including shopkeepers, vendors, wholesalers, retailers, hawkers, rehriwala efc. shall
use “Thermocols Cutlery” i.e. cups, plates, glasses, spoons or any other item used for serving and
consuming food in any form manufactured from non-biodegradable material as listed in the
Schedule appended to the Himachal Pradesh Non- Biodegradable Garbage (Control) Act, 1995.

Any person, institution/commercial establishment (educational institution, offices, hotels,
shops, restaurants, sweetshops, dhabas, religious institution, industrial establishments, banquet halls
etc.) causing breach of the aforesaid prohibition shall be liable for the penalties as per the
provisions contained in the Act ibid.

The Governor, Himachal Pradesh, is further pleased to order that the officers/officials
already authorized vide notification No. STE- F(4)-2/2008, dated 07-07-2009 for entry and
inspection under Section 7(A) and to compound any offence as per provision of Section 11 of the
Act ibid, while compounding the offences committed under the Act ibid shall specify the sum for
compounding as per the following criteria:—

SI. No. Quantity of Prohibited material i.e. Thermocol cutlery Amount (Rs.)
(A)1. Upto 100 gms 500/-
2. 101-500 gms 1500/-
3. 501gms — 1.00 kgs 3000/-
4. Above 1 kgs to 5 kgs 10,000/-
5. Above 5 kgs to 10 kgs 20,000/-
6. More than 10 kgs 25,000/-
(B) Littering of “Thermocols Cutlery” like cups, plates, glasses, efc. 5000/-

waste by any institution/commercial establishment (educational
institution, offices, hotels, shops, restaurants, sweet shops, dhabas,
temple complexes, industrial establishments, banquet halls, ezc.,)
within its premises and on roads, streets, hill slopes, drains, forest
areas, public parks, all public places etc.

(C) Littering of “Thermocols Cutlery” like cups, plates, glasses, etc. 1000/-
waste by individuals in the premises of any private or commercial
establishments (educational institutions, offices, hotels, shops,
restaurants, sweet shops, dhabas, temple complexes, industrial
establishments, banquet halls, efc.,) within its premises and on
roads, streets, hill slopes, drains, forest areas, public parks, all
public places etc.

The ban on the thermocol cutleries will be made effective after 3 months of the date of
publication of this notification in the Rajpatra (e-Gazette), Himachal Pradesh in the entire State of
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Himachal Pradesh in the public interest, so that the manufacturers, stockiest, shopkeepers may
dispose off their stocks and no financial loss is caused to them.

No.

By order,
TARUN KAPOOR,
Addl. Chief Secretary.

ENVIRONMENT, SCIENCE & TECHNOLOGY DEPARTMENT
NOTIFICATION
Shimla-2, the 28" April, 2018

STE-F(1)-1/2017.—The Governor Himachal Pradesh is pleased to declare the

following Policy for the Registration and Protection of Geographical Indications of Goods in
Himachal Pradesh. The Governor is further pleased to order that all the Govt./Semi Govt.
Departments including Corporations, Universities, Boards, Manufacturers & Associations will
follow the GI Policy.

1.

2.1

2.2

23

In Himachal Pradesh, the Geographical Indications will be protected under the
Geographical Indications of Goods (Registration and Protection) Act, 1999 of Govt. of
India and the Geographical Indications of Goods (Registration & Protection Rules,
2002).

H.P. Patent Information Centre (HPPIC) established in the State Council for Science,
Technology and Environment, H.P., B-34, SDA Complex, Kasumpti, Shimla—171 009
(Website:  http://www.himachal.nic.in/hpscste/welcome.htm) by  Technology
Information Forecasting and Assessment Council (TIFAC), Department of Science and
Technology, Govt. of India will be the nodal agency for the protection of Intellectual
Property Rights and Geographical Indications i.e. traditional/natural/manufactured/
agricultural/horticultural products and goods in the State.

The H.P. Patent Information Centre will identify Geographical Indication (GI’s) of
H.P. in consultation with concerned organizations/associations/scientific institutions/
concerned Govt. Departments and individuals experts.

Scientists from State Universities, and Central Govt. organizations like CSIR, ICAR
Institutions or any other concerned institution will also be associated for authenticating
the data by latest scientific update and uniqueness on various G.I. products.

H.P. Patent Information Centre of the State Council for Science, Technology and
Environment, H.P. will file the applications for registration of GI's. on behalf of any
association of persons, producers, organization in the State of H.P. with the Registrar,
Geographical Indications Registry, Guna Complex, Annexe 1, First Floor, No. 443,
Anna Salai, Teynampet, Chennai—600 018.

HPPIC State Council for Science, Technology and Environment, H.P. will bear only
the costs for registration of GI’s under G.I. Act-1999 filed through HPPIC. Any cost
arising for litigation related to Infringement of GI is to be borne by concerned
associations/manufacturers/ authorized users of registered GI.
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4. A State level committee for the protection, registration of GI’s and related issues is
constituted as follows:—

1. The ACS Environment , Science & Technology, .. Chairman
Government of H.P.

2. The Member Secretary , State Council for .. Member
Science, Technology and Environment, H.P.

3. The Principal CCF, Department of Forests, H.P. .. Member
4. The Director, Industries, Himachal Pradesh .. Member
5. The Director, Agriculture, Himachal Pradesh .. Member
6. The Director, Horticulture, Himachal Pradesh .. Member
7.  The Director, Ayurveda, H.P. .. Member
8. The Director, Food & Supplies Department, H.P. .. Member
9. The Director, Language, Art & Culture, H.P. .. Member
10. Representatives of manufacturers of .. Member(s)

Geographical Indications being applied for.

11. Two expert nominees from Scientific Institutions .. Member(s)
in the concerned field.

12. Sh. Shasi Dhar, Sr. Scientific Assistant & . Convener
co-ordinator of H.P. Patent Information Centre
State Council for Science, Technology and
Environment, H.P. Shimla.

5.1 Tasks of Committee:

e  The committee will review the policy and related issues for registration of GI's from
time to time.

e  The Committee will take necessary steps for the implementation of policy guidelines
and the protection of goods as agricultural goods, natural goods or manufactured in
region of geographical origin in the State of Himachal Pradesh.

e  The committee will constitute, or identify such inspection body as may be required to
ensure quality of GIL.

By order,
MANISHA NANDA,
Additional Chief Secretary.
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ENVIRONMENT, SCIENCE & TECHNOLOGY DEPARTMENT

NOTIFICATION

Shimla-2, the 28th April, 2018

No. STE-F(1)-1/2017.—The Governor Himachal Pradesh is pleased to constitute the
following Committee for the Regulation of Kullu Shawl Geographical Indication.

1.

2.

10.

The Deputy Commissioner, Distt. Kullu, H.P. .. Chairman

The Member Secretary, State Council for .. Member
Science, Technology and Environment, H.P.

The Superintendent of Police, Kullu .. Member
The General Manager, District Industry Centre, Kullu .. Member
Managing Director, HIMBUNKAR, Bhuntar, Kullu .. Member
The Assistant Registrar, Cooperative Societies, Kullu .. Member
The President/General Secretary, Kullu Shawl .. Member

Weavers Association (KSWA), Kullu.

Sh. Anand Dorje, Executive Member, .. Member
Kullu Shawl Weavers Association (KSWA), Kullu.

Sh. B. S. Thakur, Vice President, BHUTTICO, .. Member
Shamshi, Kullu.

The Senior Scientific Officer/Senior Scientific Assistant/ .. Convener
Coordinator, HPPIC, Himachal Pradesh Council for
Science, Technology & Environment (HIMCOSTE), H.P.

The tasks of the committee shall be as follows:

1.

Registration.—Kullu Shawl has been registered as a Geographical Indication by
Geographical Indications Registry Office, Chennai under the Geographical Indications
of Goods (Registration and Protection) Act, 1999 of Govt. of India and the
Geographical Indications of Goods (Registration & Protection Rules, 2002) vide
registration Number 19 and application No. 25. The committee shall ensure the
registration of all genuine Kullu Shawl users as Authorised Users of Kullu shawl under
GI Act, 1999.

Certification/Quality Control.—The Kullu Shawl Weavers Association, Kullu is
hereby authorized to issue the Kullu Shawl GI logo (registered under GI Act vide Reg.
No. 383 and Certificate No. 200) to its members as well as genuine Kullu Shawl
Producers, Weavers and Traders. The committee will ensure that the Kullu Shawl logo
will only be attached on Handloom made shawl by the weavers in the area of operation
(Area of Kullu Shawl GI, as defined in the Kullu Shawl GI application and map).
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Random checking/marketing at the production/sale centers for the quality,
violation of GI Act—The premises of fake Kullu Shawl producers are required to be
inspected, and as per Section 50(4) of the GI Act, 1999, a Police officer not below the
rank of Deputy Superintendent of Police, with the advice of Registrar of Geographical
Indications, Chennai, is hereby authorized to conduct raids to inspect the premises of
such counterfeiters/fake Kullu Shawl producers. The committee shall bring in notice
the cases, if any, of infringement of Kullu Shawl GI to the Police. Kullu Shawl
Weavers Association will take necessary measures for marketing of Kullu Shawls.

Legal Issues/Infringement of GIs.—As per Section 21 (I) a, b, of the Geographical
Indications of Goods (Registration and Protection) Act, 1999, the Authorised Users of
Kullu Shawl are empowered to register complaints and take relief as provided in the GI
Act, 1999 against counterfeiters and fake Kullu Shawl Producers/Traders. The Kullu
Shawl Weavers Association (KSWA) will deal with the legal issues arising out of
counterfeiting, falsification of Kullu Shawl. However the individual complaints have to
be dealt by the Authorized Users themselves.

Awareness about GIs/IPR Issues.—The H. P. Patent Information Centre, State
Council for Science, Technology & Environment H. P. in collaboration with
Technology Information Forecasting and Assessment Council (TIFAC) and Kullu
Shawl Weavers Association will organize workshops/training programmes on Gls, IPR
related issues.

HPPIC, State Council for Science, Technology and Environment, H. P. will bear only
the costs for organizing awareness workshops on GI’s filed through HPPIC. Any cost
arising for litigation related to Infringement of GI is to be borne by concerned
associations/manufacturers/ authorized users of registered GI.

By order,
MANISHA NANDA,
Additional Chief Secretary.

H.P. STATE POLLUTION CONTROL BOARD
“HIM PARIVESH” PHASE-III, BELOW BCS, NEW SHIMLA-9
Ph. No. 0177-2673766, 2673276, Fax No. 2673018

NOTIFICATION

Dated, the 1*" March, 2018

No. HPSPCB/Regional Laboratory, Shimla Vol-.—Pursuant to the decision taken by the

State Board and in continuation of this office notifications No. HPSPCB/57th Board Meeting/
Notification/08-5442-79, dated 13-06-2008, published in the State Gazette dated 26" November,
2009, Regional Laboratory, Shimla is hereby established as State Board Laboratory to perform its
functions under Section-17 of the Water (Prevention & Control of Pollution) Act, 1974 and
Section-17 of the Air (Prevention & Control of Pollution) Act, 1981. This laboratory will have its
territorial jurisdiction of Shimla & Kinnaur Districts of Himachal Pradesh.

By order,
MANISHA NANDA, IAS,
Chairperson, HPSPCB, Shimla.
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In the Court of Shri Anil Sharma, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Smt. Harminder Kaur w/o Shri Raghubir Singh, r/o Nand Lal Building Kelti, Tehsil &
District Shimla, Himachal Pradesh.

Versus

General Public .. Respondent.

Whereas Smt. Harminder Kaur w/o Shri Raghubir Singh, r/o Nand Lal Building Kelti,
Tehsil & District Shimla, Himachal Pradesh has filed an application alongwith affidavit in the
court of undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the
date of birth of her son named—MTr. Sarbjeet Singh s/o Shri Raghubir Singh, r/o Nand Lal Building
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Kelti, Tehsil & District Shimla, Himachal Pradesh in the record of Registrar, Birth and Death,
Gram Panchayat Dhalli, Shimla.

SL Name of the family member Relation Date of Birth
No.
L. Sarbjeet Singh Son 07-02-2001

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the record of Registrar, Birth &
Death, Gram Panchayat Dhalli, Shimla may file their claims/objections on or before one month of
publication of this notice in Govt. Gazette in this court, failing which necessary orders will be
passed.

Issued today 21-06-2018 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla.
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